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* 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

MT HYDERABAD 

GA 1013/91. 	 Date of Dec. sion:31-10-9l. 

P1.Sudhakar Babu 
.Applicant 

Vs. 

Assistant Director, Subsidiary 
Intelligence Bureau, Ministry of 
Home Affairs, Government of. India, 
MADRAS - 4. 

The Oy.Director, Subsidiary 
Intesligence Bureau, Ministry of 
Home Affairs, Government of India, 
MADRAS - 4. 

.Respondents 

Counsel for the Applicant 

Counsel for the Respondents 

Shri C.Vedantha Rao 

Shri N.R.Devraj, AUdl.CGSC 

C GRAM: 

THE HON'OLE SHRI S.P.MUKERJI : VICE-CHAIRMAN (Ernakulam Bench) 

THE HDN'BLE SHRI A.V.HARIDASAN : MEMBER (J) (Ernakulam Bench) 

(Order at the Division Bench delivered by 
Hon'ble Shri SP Mukerji, Vice-Chairman) 

In this -application dated 29-10-1991 the applicant is 

challenging the order of punishment passed by the Assistant 

Director on 29-8-1991, a copy of which is Annexure-1. By that 

order the applicant was reuioved from service under the CCS(CCA) 

Rules. It may be re-called that this is the second round of 

the Disciplinary Proceedings by which the aforesaid order was 

passed. 

2. 	We have heard Shri G.Vedantha Rao, Learned counsel for 

I> 
the applicant and Shri N.Rkoavraj, learned startling counsel for 

Respondents at the admission stage. Shri Devraj, standing 
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counsel for the Respondents made the pertinent observation 

that the applicant has not exhausted the statutory remedy of 

±filing an appeal against the impugned order. Shri tiendantha 

Rao, learned counsel for the applicant on the other hand in-

dicated. that considerable degree of pftrsuasivenass 

since the appellete authority in the first round has already 

rejected his appeals  the applicant doesnot expect that his 

appeal if filed would be disposed-of appropriately. Cort:Si_ 

dering the fact that he was removed from service on 30a4'S5m 

LihiCiearned counsel for the applicant argued that the appli-

cant has reached the end of tetht of tolerance and cannot a' 	 a' 
K- 

afford to spend further time in getting his appeal decided upon. 

3. 	On a consideration of the facts and circumstances we 

admit the applicaith,.But considering that the applicant must 

necessarily exhaust the statutory remedy available to him 

under the CCS (CCA) Rules, we dispose-of the application with 

the following directions :- 

(a)The applicant will file an appeal 

against the impugned punishment order 

within a period of 15 days from today 

as agreed •Io by the learned counsel 

for the applicant; 

(b)The Respondents shall entertain 

the appeal and condone the delay if 

any in uiling. it; 
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(c)The appeal shall be disposedwof 

within a period of six weeks from 

the date of receipt of the same by 

the 2nd Respondent; 

(d)The Respondent N0.2 is directed 

to dispose-af the appeal by a speak-

ingorder and after giving a personal 

hearing to the applicant it he so 

prays in his appeal; 

(e)Th' applicant will be at liberty 

to move the proper legal forum if so 

advised and inaccordance with law 
vubj 

in case he feels aggr:.ieQed:/' the out-

-come of his appeal. 

4. 	With these directions we dispose of the application 

at the admission stage itself with no order as to costs. 

(s.P.IIuKERJI) 	 (A.V.HARIDR5AN) 
Vice-chairman 	 Member (3) 

Dated:31st October 1991. "Regist'
Dictated in Open ourt 

a v 1/ 
Copy to:- 

Assistant Director, Subsidiary Intelligence Bureau, Ministry of 
Wbme affairs, Govt. of India, Mad.ras-4. 
The Deputy Director, Subsidiary Intelligence Bureau, Ministry of 
Home Affairs, Govt. of India, Madras-4. 
One copy to Shri. G.Vedantha Rao, Advocate Assn. APAT.I-Iyd-bad. 

4, One copy to Shri. W.R.Devraj, Addl.CGSC. C.A.T. Hyd-bad. 
5. One spare copy. 

Rsm/- 
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TYPED BY 	 COMpAR,ED BY 

CHJICKED 	 APPROVED By 

IN 21-IL CENf 	fliINIfffpj'TrJE4 TRIBtJN?.L 	-T 1- fYLEc BENCH AT HyrZRABAD 	- 

THE J-ION'IjLE MR. Sr 	 :V.0 

AND 

THE HON'BLE Mpjq.trflc-v4oc4n 

AND 

THE HON'BLE 

/AND 
THE HON'BLE M/. 

DATED: 31114 -1991 \_— 

0 • A . No. 

Admitted and Inte 
Issued. 	4 

Lal 3 ow a. 
Disposed 




